BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE, BENCH AT PUNE

ORI. Application NO : 181/23

APPLICANT: HRIDAYNATH YASHWANT
TAWADE

VS

RESPONDENTS: UNION OF INDIA & ORS

REPLY ON BEHALF OF RESPONDENT NO.4

the Petroleum & Explosives Safety Organisation
(PESQO), the Respondent No.4 herein sates that the
allcgations made against the Answering Respondent
arc bascless and thus liable to be rejected. The
Answering Respondent submits its para-wise reply

to the Application which be considered with out

prejudice to one another.
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N

The Petroleum & Explosives Safety
Organization (PESQO) is a Regulatory Authority with
Autonomous Status. Its purpose 1s to control the
import, export, transport,’ storage & usage of
Petroleum Products, explosive materials, flammable
materials, pressjire vessels, <¢ryogenic vesseis,
design & installation of all necessary and relevant
infrastructure. It comes under the Department of
Promotion of Industry and Internal Trade, Ministry

of Commerce and Industry, Govt of India.

o ¥

3 FThus, - the functions of the '/\'nswcri
Respondent are to administer/regulate/implem
the provisions of the Petroleum Act, 1934 as well
Petroleum Rules, 2002. It is further submitted that
being the Regulatory Authority it is not involved in
any decision making process. The petroleum Rctgil
Qutlets are issued Letter of Intent by the Oil
Marketing Companies like Indian Oil Corporation
[.td., (10CIL), Bharat Pctroleum Corporation Ltd.,

(BPCL), Hindustan Petroleum Corporation Ltd

7




(HPCI.), Nayara Energies Ltd., Reliance Industries

L.td., ete., -in - €oordiligtion with the Ministry of

Petroleum Oil ‘& Natural Gas. The Answering
Respondent is not involved in deciding any site
sclection of petroleum Retail Outlets or to whom it

is to be allotted.

4. Based on the letter of Intent issued by these
Companies, the license to store petroleum in tank or
Tanks in connection with Pump outfit for fueling
motor conveyances 1s issued as envisaged in form
X1V of the Petroleum Rules, 2002. This license is

subject to the ‘No Objection Certificate’ issued by

the District Authority as defined in Rule 2 (x), 143

and 144 of Petroleum Rules, 2002 i.c. “(a) in towns

having a Commissioner of Police, the Commissioner

or Deputy Commissioner of Police, (b) in any other

place, the District Magistrate”, and the adherence

to the guidelines issued by the Central Pollution

Control Board.
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5 % Thus, from the above it could be noticed that
unless the licengee complies all the Parameters, the
Answering Respondent does not issuec a license to

him.

. Prior Approval for retail outlet vide letter
number A/P/WC/MH/14/15213 (P580482) dated o
30.01.2024 (Exhibit-A1) was issued to M/s. Indian
Oil Corporation LLimited, Mumbai for sctting up the

Petrol Pump at Plot No.227 A, sector No. 3, Village

Ulwe Node, Taluka Uran, Dist Raigadh with*
conditions to comply the CPCB guidelines issug
vide office memorandum dated 07/01/2020 a

addendum dated 16/08/2021.

Further th’c" Answering Respondent  on
10/05/2024 issued a letter to M/s. Indian Oil
Corporation Limited sccking clarification on the
complaint raised in petition and instructed not to
start any construction in violation of CPCB

guidelines. The copy of the letter is annexed hereto

7

and marked as (Exhibit —A2).




o Prior Approval for retail outlet vide letter
number A/P/WC/MH/14/15478(P585183) dated
14.03.2024 (Exhibit-A3) was issued to M/s. Indian
O1l Corporation Limited, Mumbai for setting up the
Petrol Pump at Plot No.l, sector No. B Pushpak
Nagar, Taluka Panvel, Dist Raigadh with
conditions to comply the CPCB guideclines issued
vide office memorandum dated 07/01/2020 and

addendum dated 16/08/2021.

Further the Answering Respondent on
1040572024 issued a letter. to -Mig. Indian 0il
Corporation Limited sceking clarification on the

complaint raised in petition and instructed not to

start “dny: construction -in viglation: of CPCHB
guidelines. The copy of the letter is annexed hercto

maﬁm marked as (Exhibit —A4).
S5t v

TEPE :
a2evieolqx3 1o 1eliornod v
isdmuM \ B5F

For rest of the sites mentiened “in the
Application, as per the records of office has not

issued any Prior Approval or Grant of License, to

-
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store petroleum in tank or Tanks in connection with
Pump outfit for fuecling motor conveyances is issued
as envisaged in form XIV of the Petroleum Rules,

2002.

In lhc instant application, Applicant does not
mention any incidence wherein the Answering
Respondent has exceeded its jurisdiction or has not
followed the guidelines issued by the Central

Pollution Control Board or any Rule or Rules of the

Petrolcum Rules 2002 or any provision of the

Petroleum Act 1934.

Thus, the instant petition being devoid o

</
merits is liable to be dismissed against “{Hg;

Answering Respondent.

PUNE (Amit %%1) AMIT GOYAL

Comol.rofem
PDALED: 2907 30324 For Petrolecum &¥Hwf/Mumbai

LExplosives Safety
Organization, Mumbai
Respondent No. 4
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SOLEMN AFFIRMATION

I Amit Goyal S/o Dr. Khoob Chand Goyal,
aged about 39 vrs, Occupation: Service; Ril) B-
1402, Bhoomi T‘OWCF, Scctor-36;/\'f'rl(am()thc,
Raigarh-410209 do hereby take oath and state on

solemn affirmation:

PBiEtithat [ am working as a Deputy Controller of

JAYOD TIM/

m \".'.'n' v Q a1 1 Y )~ Y

eevieolgx3 1o 1410 lIosives, Mumbai with the Petroleum &
igdnm

Explosives Safety Organisation, Navi-Mumbai the
Respondent No.4 herein. I am conversant with the
facts of the present case and thercfore able to

depose the same.

[ say that the Counsel as per my instructions

has drafted the above Reply. I have gone through
the contents of the above said Reply and understood
the same. I say that the contents of the Reply are
true to my knowledge and as per the records of the
.()rganisalion which I believe to be true. As far as

the legal submissions hercin are concerned the same

P
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arc correct as advised by my counsel. The contents
of the Reply arc explained to me in vernacular which
I found to be correct. Hence, signed and verified at

. s
NAGPUR  on this 31 day of JULY, 2024.

(Amit ghgval)

AMIT GOYAL
39 e friws
Dy. Controller of Explosives
Ha¥ / Mumbai

I know & Idcnptify the Deponent
ﬁ( - oonmla’il‘ﬁ'
(Atul J Pathak) dtydﬂ .......?g:‘:)..lt W

Advocate .
Rlo. X

NOTARIAL REG.

ENTRY NO
oate. 2\ 107 (2024
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EXHBIT- AL

Government of India
AT 3R IAT HaATerd
Ministry of Commerce & Industry
ugiferam qu fawmten mren de ()
Petroleum & Explosives Safety Organisation (PESO)
-1 airu-2 o, oferar aer, S wufea ufew, @atd, dommw
Tt g (wer.)» 400614 .
A1 & A2 wing, 5th Floor,
C.G.O. complex, CBD Belapur, Navi Mumbai (M.S.),
Mumbai - 400614

2

E-mail : jtccemumbai@explosives.gov.in
Phone/Fax No : 022 - 27575946,27573881

ud graara @ /Prior Approval No : A/P/WC/MH/14/15213 fiw /Dated © 30/01/2024
(P580482)

gard /To,

M/s. INDIAN OIL CORPORATION LIMITED,
MUMBAI DIVISIONAL OFFICE, SARJAN PLAZA, 1ST FLOOR,,,
Dr A B ROAD WORLI
WORLI,
umbai,
Taluka: Mumbai,
District: MUMBAI
State: Maharashtra
PIN: 400018

fwer /Sub : Plot No, 227A, SECTOR NO - 3,, VILL - ULWE NODE, ULWE NODE, Uran, Taluka: Uran,
District: RAIGAD, State: Maharashtra, PIN: 410206 ¥ e wgiferm &t A B Retail Qutlet |

Proposed Petroleum Class A,B Retail Outlet at Plot No, 227A, SECTOR NO - 3,, VILL - ULWE
NODE, ULWE NODE, Uran, Taluka: Uran, District: RAIGAD, State: Maharashtra, PIN: 410206

weie /Sir
(s),
FAT A1 3w ferwr 3 wsifird v wear OIN1543717 feaiw 11/12/2023 w1 wiend wew %t |

Please refer to your letter No. OIN1543717 dated 11/12/2023 on the subject.

wafa w1 % Hr sifua St sifmTe Az () fd-aree, s11fe gztar Drawing(s) nos. 1 dated
11/12/2023, 1 dated 11/12/2023 =i ssifea fam sman & 7o wew @y 1 s ufe fafad guifea w2 e s g
The Drawing(s) nos. 1datgd  11/12/2023, 1 dated  11/12/2023 | showing the

site/layout/qopst’ruction details fgcwarded with your letter under iference is approved and a copy
(of each)e ‘e same is returnégd herewith duly signed in token of¥pproval.
i 0%, & ;

i ~“- ; .{" 3
Condiffens of the Approvaf®, - e
CP? guidelines for setting up of petro,ls;qa'mp issued vide office memorandum dated
07.041.

;joz,o and addenddit dated 16.08.20:21':shall be complied with and undertaking to that
efteét:s-hall be submitted at the time of gra'r"\" of license.

ST A % SET Futo & i Wfern fem 2002 % siaia wey XIV ST o F v, oA Preatafaa s
FrferT it dftrd | -

On completion of the construction as shown in the approved plan please forward the following

http://10.0.50.28/peso/L. icence/LetterPrint.aspx?I Type=ShDXmpBESYQOX FTjSsoc... 07/29/2024

P
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documents for grant of licence in Form XIV of the Petroleum Rules, 2002.

1. ww IX (derm) 4 fafeaa s gan vd axaafa smde |
Form IX (enclosed) duly filled in and signed.

2. gifermm fa 2002 % dea ez e uider 1 3rasy $-yrar gigar % arean 4 10000/- (sfq ai— sfasan 10 o %)
FATEHH IoF HAATE ST FoFam ST 2 |
A license fee of Rs. 10000/- (per year - maximum upto 10 years) to be submitted online through e-
payment facility available on online application portal under petroleum Rules, 2002.

3. syauifad s i = gfaar |
Three copies of the approved drawings.

4. e faewiz e, AT T st wam safts s s St fem 2002 (dem) # siwia e 130 30 126 4 smavas 3w
1T 35 282 yHIv-u
Sit o wired %1 amarzz hitp://peso. gov.in g "ae safs"" sfies Sieeer F ATerT & SHmT T A |
Safety and Test Certificate as required under rule 130 and 126 of the Petroleum Rules, 2002
(enclosed) issued by Competent person approved by CCE, Nagpur and generated through On-
line Competent Person Module available at hitp://Pesc.gov.in

5. wgiferm e, 2002 % Fraw 144 % aea fuifta wor 3 sran fen st (verin) wrger  arsdf faren ¥ grom 4 s
AT SETAT I O, 3 BRI SR % W guitEd st /e 1 ufd % are A | e
https://Isda.peso.gov.in/LSDAONIine/Login.aspx & ureran & siiars wHaie! 57, $-Frefeir H1 s aea 2)
No objection certificate issued under Rule 144 of the Petroleum Rules, 2002 as per prescribed
proforma by the District Authority through Licensing System for District Authority (LSDA) module
only together with a copy of drawings/plans endorsed with his sign and seal. Online NOC
application eFiling may be accessed through URL :
https://Isda.peso.gov.in/LSDAOnIine/Login.aspx

6. @ FEET 8 BT SN G EEdTE H o fou sifrd safth(A) & e asde |
Specimen signature(s) of the person(s) authorised to sign the correspondence addressed to this
office.

7. sretfad v % HER 1 o quiar sl i |
A confirmation to the effect that all work as per approved drawings has been fully completed by
you in all respects.

8. fafir=r 1om & forw 71u 4Zter urd 3 T RIS T UF 2 |
One set of colour photographs of the petrol pump taken from different angles.

st v sm. 519(5) feaim 05/06/2000 grar wwe s, dgiferms qon sbaes s e gry sifasfaa srw 2000 % ‘ez, i 71
weity (sl forky, sigror 3 iteiranser & w1 AHUTH) HTATIFA/ AT HT FIAT T |

Please follow the requirement/provision of " Solvent, Raffinate and Slop ( Acquisition, Sale, Storage
& Prevention of use in Automobiles)" Order 2000 notified by Government of India, Ministry of
Petroleum and Natural Gas vide G.S.R. 519(E) dated 05/06/2000.

e i s Edt e # g e 1 wee e AIPIWCIMH/14/15213 (P580482) FHEE 2 |
Please quote this office file No. AIP/WC/MH/14/15213 (P580482) in all your future correspondences.
fipz o+, uaa@im/sxguﬁfmmﬁmﬂﬁ/mmmamwm\m%&ﬁ%wﬁﬁél

This approval/permission, however, does not absolve from obtaining necessary
permission/clearance from other authorities or under other statutes as applicable.

wadrr /Y ours faithfully,

(e wm)
(Amit Kiimar))
Controller of Explosives
For Jt. Chief Controller 6f Explosives
et waré (wr.)/Mumbai

(forer StrrapTdt 39 st ) feafa, spes 7ur 3= forareor ¥ et i) sramee - http://peso.gov.in 2@)

(For more information regarding status,fees and other details please visit our website: http://peso.gov.in)

http://10.0.50.28/peso/I Jicence/LetterPrint.aspx?1Type=5hDXmpBE5SYQOXFTjSsoc... 07/29/2024
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wr wvan /Government of India
arforsa s 3am wnem/ Ministry of Commerce & Industry
ugtferam qen faewrza avan wmsw (1)/Petroleum & Explosives Safety Organisation (PESO)
u-1 s u-2 fam, aieen e,
s arate ufew, warE. aer, 7= gad (we)/A1 & A2 wing, 5th Floor,
C.G.O. complex, CBD Belapur, Navi Mumbai (M.S.),
Mumbai - 400614

@iei/Email - jtccemumbai@explosives.gov.in
zrwra/Phone F+/ Fax :- 022 - 27575946,27573881

sarA A, /Approval No.: A/P/WC/MH/14/15213 (P580482) frw/Dated : 10/05/2024

dJaal/To,

fama/Sub :

wzr=alSir,

INDIAN OIL CORPORATION LIMITED,

MUMBAI DIVISIONAL OFFICE, SARJAN PLAZA, 1ST
FLOOR,, Dr A B ROAD WORLI,

WORLI,

City: Mumbai, Taluka: Mumbai, District: MUMBAI,
State: Maharashtra, Pin: 400018

Plot No. 227A, SECTOR NO - 3, VILL - ULWE NODE, Uran, Taluka/Tehsil : Uran. Village: ULWE NODE, District:
RAIGAD, State: Maharashtra, PIN: 410206 ¥ tiferan frder sirgzatz/i 3usiie qur Fagnfa g3 - siqafa sfl #34 % @ i /Petroleum Retail
Outlet at Plot No. 227A, SECTOR NO - 3, VILL - ULWE NODE, Uran, Taluka/Tehsil - Uran, Village: ULWE NODE,
District: RAIGAD, State: Maharashtra, PIN: 410206 discrepancy letter - Regarding Grant of License

Fuar s s No. - dated @ 10/05/2024 1wz wew #i//Reference your application No. - dated : 10/05/2024.
AT G T SRS S £ i # , Freafafir o 1 1@ 2:/0n scrutiny of documents/compliance submitted by you,
following observations are made :

1. This has reference to original application no. 181/2023 filed before Honourable national Green Tribunal
Western Zone Branch Pune. From the purview of copy of petition, it appears that the prior approval dt.
30/01/2024 for the subject petrol pump was taken, supressing the facts in relation to violation of CPCB
guidelines with respect to buildings located within 50m distance from the subject retail outlet

2. As mentioned in the conditions of prior approval dt. 30/01/2024 for subject premises, you are bound to follow

CPCB guidelines for the new petroleum retail outlet and directed not to undergo the construction if there is any
violation of CPCB guidelines.

3. Inview of above, you are requested to show cause within 21 days from the date of issue of this letter and offer
explanation within stipulated period. You may visit this office in person on any working day in working hours so
as to represent your case.

IS @A/ S 1 9Ad o A 0 s taré #r smei/ Further action will be taken on receipt of above
documents/compliance.

wata | Yours faithfully,

(= foramsft 512 / Nitin Shivaji Shete)

3 fawwizs: fraaas | Dy. Controller of Explosives
T war (wer.)/Mumbai

For Jt. Chief Controller of Explosives
Mumbai

http://1 ().().5(’).28/peso/licence/Discrepancyhis*alI.aspx?lpdId__s_\'s‘_id-——gB\-'BsH(de Ik... 07/29/2024
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Government of India
Ministry of Commerce & Industry
Ugtferam qo faem e Ta Js ()

Petroleum & Explosives Safety Organisation (PESO)
u-1 3R u-2 fom, utesn ad, w2 wmataa ufww, @aE. aon
Tt qard (wer.)- 400614
A1 & A2 wing, 5th Floor,

C.G.O. complex, CBD Belapur, Navi Mumbai (M.S.),
Mumbai - 400614

E-mail : jtccemumbai@explosives.gov.in
Phone/Fax No : 022 - 27575946,27573881

ud srgtes @ /Prior Approval No @ A/IP/WC/MH/14/15478 feri /Dated © 14/03/2024
(P585183)
gari /To,
M/s. INDIAN OIL CORPORATION LIMITED,
MUMBAI DIVISIONAL OFFICE, SARJAN PLAZA, 1ST FLOOR,,,
Dr A B ROAD WORLI
WORLLI,
Mumbai,
Taluka: Mumbai,
District: MUMBAI
State: Maharashtra
PIN: 400018

fawa /Sub : Plot No, 1, SECTOR NO - 8, PUSHPAK NAGAR , PUSHPAK NODE, PUSHPAK NAGAR,
Panvel, Taluka: Panvel, District: RAIGAD, State: Maharashtra, PIN: 410206 # weaifa Wi af

A,B Retail Outlet |
Proposed Petroleum Class A,B Retail Outlet at Plot No, 1, SECTOR NO - 8, PUSHPAK
NAGAR , PUSHPAK NODE, PUSHPAK NAGAR, Panvel, Taluka: Panvel, District: RAIGAD,
State: Maharashtra, PIN: 410206

qereT /Sir

(s).
A 310 39 foreer & waifiae v wear OIN1580592 famir 25/01/2024 #r wiast wew #t |
Please refer to your letter No. OIN1580592 dated 25/01/2024 on the subject.

wfiid o o e srftra vl ST = wree (veret)fa-amse, stz zmiar Drawing(s) nos. 1 dated
25/01/2024, 1 dated 25/01/2024 = sryifea fm strar & aor e smvavr 1 s ufe fafiraa ygifea 7 deré o1 2 |
The Drawing(s) nos. 1dated  25/01/2024, 1 dated  25/01/2024 . showing the

site/layout/construction details forwarded with your letter under reference is approved and a copy
(of each) of the same is returned herewith duly signed in token of approval

Conditions of the Approval:-

CPCB guidelines for setting up of petrol pump issued vide office memorandum dated
07.01.2020 and addendum dated 16.08.2021 shall be complied with and undertaking to that
effect shall be submitted with application for grant of licence.

AT i % A Fmfor 89 % varg Yok frm 2002 % siaa w57 XIV | et o B, e Feraffa g g

http://1 0.0.50.28/peso/Licence/LetterPrint.aspx?I Type=ShDXmpBESYQOX FTjSsoc... 07/29/2024
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H1Ter 1 US|
On completion of the construction as shown in the approved plan please forward the following
documents for grant of licence in Form XIV of the Petroleum Rules, 2002.

1. w&n X ("am) o fafuad v g vd sxdrafi sae |
Form IX (enclosed) duly filled in and signed.

2. ugiferm fem 2002 F qea Aensa ATaed sieer u 3vered $-mrar gt & mrerm & 10500/~ (sfe ad— sifusan 10 af aw) %1
A license fee of Rs. 10500/- (per year - maximum upto 10 years) to be submitted online through e-
payment facility available on online application portal under petroleum Rules, 2002.

3. wruifaa st $i o afaat | '
Three copies of the approved drawings.

4. wer fawpies Frias, Ayt gnn s gan e sau s deifea e 2002 (derm) % siard frag 130 st 126 4 sravas qudt
1 2o 252 yHIvT-uA
St o "ew it gemnze hitp://peso.gov.in gt "gaw waft” S Sigie & HreTd § = T a |
Safety and Test Certificate as required under rule 130 and 126 of the Petroleum Rules, 2002
(enclosed) issued by Competent person approved by CCE, Nagpur and generated through On-
line Competent Person Module available at http./Peso gov.in

5. waifeem fm, 2002 % frm 144 % aea fruifr 971 3 sam fer s (vesdiv) dtege F amgaf few = arem @ s fn
AT SATI( IV A, 3 AT 3R BT 3 A THiuiRd vt /o i afs ¥ are € | 3 |
https://Isda.peso.gov.in/LSDAOnNIine/Login.aspx & greaas & e st s, $-mrafer fm s a2
No objection certificate issued under Rule 144 of the Petroleum Rules, 2002 as per prescribed
proforma by the District Authority through Licensing System for District Authority (LSDA) module
only together with a copy of drawings/plans endorsed with his sign and seal. Online NOC
application eFiling may be accessed through URL :
https://Isda.peso.gov.in/LSDAOnIine/Login.aspx

6. 28 Fraiers # ERdTel TATHR YL EEdTE i o foru sifvisa safew(ar) % T seaer |
Specimen signature(s) of the person(s) authorised to sign the correspondence addressed to this
office.

7. mfed i o SER Fr % ot i i
A confirmation to the effect that all work as per approved drawings has been fully completed by
you in all respects.

8. fafir= =i & foyu 1o Ygier ueg o TfF FIETTE 1 U He |
One set of colour photographs of the petrol pump taken from different angles.

Si.vg.wm. 519(3) famis 05/06/2000 grar rea s, giferm aun sifas i e gra sifgfaa s 2000 # ‘sierd=z, ez dr
it (sfmreor, fasft, sigmor it ST § SUA A AT ST/ T 5 FA e

Please follow the requirement/provision of " Solvent, Raffinate and Slop ( Acquisition, Sale, Storage
& Prevention of use in Automobiles)" Order 2000 notified by Government of India, Ministry of
Petroleum and Natural Gas vide G.S.R. 519(E) dated 05/06/2000.

e it i s1 @ T # 7wt A wree wea AIPIWCIMH/14/15478 (P585183) #1vmi 2|
Please quote this office file No. A/P/WC/MH/14/15478 (P585183) in all your future correspondences.
fopT o, a'stfﬂgﬂﬁ?ﬁ/ﬂwﬁmﬁwﬁﬁﬁmwﬁ/ﬁn@mﬁﬁmwmmm%ﬁdﬁﬁ@gﬁﬁ%l

This approval/permission, however, does not absolve from obtaining necessary
permission/clearance from other authorities or under other statutes as applicable.

wadra /Y ours faithfully,

(o o)
(Amit Kumar))
faewizes faas
Controller of Explosives
For Jt. Chief Controller of Explosives
et gard (wer. )/ Mumbai

http://10.0.50.28/peso/Licence/LetterPrint.aspx?I Type=ShDXmpBESYQOX FTjSsoc... 07/29/2024




271 Discrepancy History r4 = Page | of |
: ExHIBIT-AY

EEE ol

s wwwn /Government of India

anforear 3 sz wareral Ministry of Commerce & Industry
agiferam o faewress quan @sa (wr)/Petroleum & Explosives Safety Organisation (PESO)
u-1 s u-2 fEm, ofea ae,
e AT ater, WAL, aong, T4 aed (wen)/A1 & A2 wing, 5th Floor,
C.G.0O. complex, CBD Belapur, Navi Mumbai (M.S.),
Mumbai - 400614

zi@/Email - jtccemumbai@explosives.gov.in
zrami/Phone, %#i/ Fax - 022 - 27575946,27573881

smmr #. /Approval No.: A/P/WC/MH/14/15478 (P585183) ferrw/Dated : 10/05/2024
aanda/To,

INDIAN OIL CORPORATION LIMITED,

MUMBAI DIVISIONAL OFFICE, SARJAN PLAZA, 1ST

FLOOR,, Dr A B ROAD WORLI,

WORLI,

City: Mumbai, Taluka: Mumbai, District: MUMBAI,
State: Maharashtra, Pin: 400018

fwa/Sub @ Plot No. 1, SECTOR NO - 8 PUSHPAK NAGAR , PUSHPAK NODE, Panvel, Taluka/Tehsil : Panvel, Village:
PUSHPAK NAGAR, District: RAIGAD, State: Maharashtra, PIN: 410206 # #3iferm fizer sszeie/i susivenr ueg frginfis o4 - sigafi sl
= % a1t i /Petroleum Retail Outlet at Plot No. 1, SECTOR NO - 8 PUSHPAK NAGAR , PUSHPAK NODE, Panvel,
Taluka/Tehsil : Panvel, Village: PUSHPAK NAGAR, District: RAIGAD, State: Maharashtra, PIN: 410206 discrepancy
letter - Regarding Grant of License

werzalSir,

s s A No. - dated : 10/05/2024 .1 w2 wewi #i//Reference your application No. - dated : 10/05/2024.
ST AT A Zrdtasil/ SAuTerT 1 e # w, Ffefia foft £ s @ #:/0n scrutiny of documents/compliance submitted by you,
following observations are made :

1. This has reference tc original application no. 181/2023 filed before Honourable national Green Tribunal
Western Zone Branch Pune. From the purview of copy of petition, it appears that the prior approval dt.
14/03/2024 for the subject petrol pump was taken, supressing the facts in relation to violation of CPCB
guidelines with respect to water body and buildings located within 50m distance from the subject retail outlet

2. As mentioned in the conditions of prior approval dt. 14/03/2024 for subject premises, you are bound to follow
CPCB guidelines for the new petroleum retail outlet and directed not to undergo the construction if there is any
violation of CPCB guidelines.

3. In view of above, you are requested to show cause within 21 days from the date of issue of this letter and offer

explanation within stipulated period. You may visit this office in person on any working day in working hours so
as to represent your case.

Frdfer, zeanas/ sequer 1 v aw A w st A ard A s/ Further action will be taken on receipt of above
documents/compliance.

== [ Yours faithfully,

(Ffam forarsfi 31z / Nitin Shivaji Shete)

v frwres frs | Dy. Controller of Explosives
F41 wag (wzr.)/Mumbai

For Jt. Chief Controller of Explosives
Mumbai

http://10.0.50.28/peso/licence/Discrepancyhis_all.aspx?lpdld_sys id=9%2 fFORgFQqH... 07/29/2024




